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IN THE CENIFAL SDMINISTRATIVE TRIBUNAL: JAIPUR EENCH: JA IPUR,

0.A. No., 411/1997 v
N : Date of order: 19.2.1998

MAs Nos., 293/97 & 297/97

Kishan Gopdl Kumawat son of Shri Mool Chand Kiumawat, agzed
dpbout 32 yed@rs, by ciste Kumawat, resident of Opposcite Midile
Echool, 014 Phuler, District Jaipar, rrecently T,8, Mailm3n
in the office nf the FRailway Mail Service, Jaipur,

s Applicant
Versus

1. Union of India through the Secretary to the Goverrment

of India, Depa3rtment of Posts, Ministry of Communic23tions,

Dak Bhawan, New Delhi,
2, The Chief Post Mister Gener3l, Rajasthan Circle, Jaipur-7.
3. Senior Superintznient, Failway Mail Service, Jaipur. '
4, Headq Record Offjcer, Rajlway Mail Service, Jaipur JP Dn,
. 5.Sub Record Officer, Phulera,

: Respondents

Mr. P.N.Jati, counsel for'the appl icant
Mr. Badri Prasad, Addition2l Officer Inchiarge, department’l
. representative for the respondents
CORAM : .
HOM&BLE EHF.I RATAN PPAFKASH, MEMBER (JUDICIAL)

ORDER

(PEP. HON' BLE SHF I PATSN PRAKASH, MEMBER {JUWDIZIAL)

This application under Cection 19 of the

Administritive Tribursls Act, 1985, has been filed by the

"applicdnt Shri Kishan Gop2l Kumdw@t to claim increments

w,e.f, 29,11,19%0, :9,2,1%95, 9.,8,1296 and 2,6,97 with 3
further prayer to regnldrise him _fm the poét.of Group ‘D’
in the respondent department. Hexgcibs;/;s_ked to ply to the
applicant 31l ledves Aand bonus fic ilit‘ies as ver the
letter 33ted 12.4.1991 (Annx.A-3), The respondents hive
contested thic application by filing @ written reply to‘

which no fejoin(:’aer h&2s been filed.
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. accordingly. : Q

2. - The ledarned counsel for the @pplicdnt states that
since the applicant has been grénted' the reliefs claimed
in the A, ﬁe does not want to press this OA further. With
the consent of the parties, therefore, this OA has become
infructuous dnd id disposed of accordingly at the stage

of 3dmission. No order 3s .to costs,
3. MAs Nos., 293/97 & 297/97 also st3nd disposed of
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(Ratap Prakash)
Judicial Member



